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eel special Committee to study 
and devise means protection and 
disposal ot ftoods. Interim pro-
tection work..> for next season 
ftoods under active consideration. 
Final solution being exam:ned." 

Sardar Iqbal 8tqb (Ferozepur): 
Regarding the statement about the 
floods in the Ghaggar river in Punjab 
and Rajasthan, may I know whether 
the Government is considering the 
question of putting up some dams so 
that the clow of the river could be 
checked? 

Baa. Mohammad ibrahim: Tha l is 
a separate question relating to Pun-
jab, and that has to be replied sepa-
rately. 

1%.15 hrs. 

PAPERS LAID ON THE TABLE 

ANNUAL REPORT 0,. INDIAN REnHERIJ:S 

LIMITJ:D 

The MInister of MIDes and Oil 
(Bhrl K. D. Malaviya): I beg to lay 
on the Table a copy of each ot the 
following papers:-

(i) Annual Report of the Indian 
Refineries Limited for the 
year 1959-80 alone with the 
AU'jjted Accounts and Com-
ments of the Comptroller Bnd 
Aud . tor-General thereon, un-
der sub-section (1) of Section 
639 of the Companies Act, 
1958. 

(ii) Review by the Government 
of the workinc of the above 
Company. [Pleaced'" Lib-
ra"" See No. LT-2713/81J . 

NortnCATIO.. ..va VIftID !1M 
CUStOMS AI:r AJn) CanuL 
Exc... AIID 8Al.T AI:r 

'De""'7 ....... of ....... 
(BIIIt s. a, ...... .,: Oa Behalf of 

Dr. ~ a a Reddi, I beg to lay on the 
Table: 

(i) A copy ot each ot the followlDl 
Notifications, under IUb-Iec-
tion (4) of Section UB of 
the Sea Customs Act, 1878:-

<a> G.S.R. No. 212 dated the 
25th February, 1981; 

(b) G.S.R. No. 213 dated the 
251h February, 1981. [Placed 
in Libra",. See No. LT-
2714/81]. 

(ii) A copy of each of the tollow-
ing Notifications, under aub-
section (4) of Section UB or 
the Sea Customs Act, 1878, 
and Section 38 of the Central 
Excises and Salt Act, 1944, 
making certain further am-
endments to the Customs and 
Centra) Excise Duties Export 
Drawback (General) Ruin, 
1960:-

(a) G.S.R. No. 214 dated the 
25th FI'bruary, 1981. 

(b) G.S.H. No. 215 dated the 
25th Febuary, 1981. (Placed 
in Libra",. See No. LT-
2714/81]. 

(iii) A coPy of Notiftcatlon Ho. 
G.S.H. No. 309 dated the lit 
March, 1961 under Section 18 
of the Central I:xcila and 
Salt Act, 1944, makiq certain 
further amendments to the 
Central Excise Rules, 11Nf. 
r Pl4ced in Libra",. Se. Ho. 
LT-27UI/81) . 

AcnOlif TAKa no 00vaa0r1llfT «* 
AUURAJilca 

.............. ., ~ 
Uaira (Slut lIaa7a Haran. ...... ,: 
Sir, I belr to lay on the Tabla a copy of 
I a~  of the rollowln, It.Btements 
IbowiDc the anton ...... .". u. 00Y-
ernment on variOUl 1lIIUr&DC!eI, pro-
mises and uncIer1aJdnp ,s.., by the 
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(Shri Satya Narain Sinha). 

Ministers during the various Sealona 
of SeconQ Lok Sabha: 

(i) Supplementary Statement II 
-Twelfth Session, 1960. 
[See Appendix 'II, annexure 
No. 72], 

(i1) Supplementary Statement VI 
-Eleventh Session, 1960. 
[See Appendix 11, annexure 
No. 73]. 

(iii) Supplementary Statement Xl 
·-Tenth Session, 1960. [See 
Appendix II, annexure No. 
74]. 

(iv) SUIPpiementary Statement 
XlV-Ninth Session 1959. 
[See Appendix rI, a'nnexure 
No. 75]. 

(v) Supplementary Statement 
XVI-Eighth Session, 1959. 
[See Appendix 1'1, annexure 
No. 711]. 

(vi) Supplementary Statement 
XXIV-Fifth Session, 1958. 
[See Appendix n, annexure 
No. 77]. 

(vii) Supplementary Statement 
XXXV-Fourth Session, 1958. 
[See Appendix II, annexure 
No. 78). 

11.17 hrs. 

BUSINESS OF THE HOUSE 

fte MlDIster 01 Parllameatal')' 
AJIaln (8br1 Satya NanYh SlDha): 
With your permission, Sir, I rise to 
announce that Government BusineSl 
in this HOuse durin, the week com-
mencinl 13th March, 19111 will conslst 
01:-

( 1) Further discussion and vot-
inion the Demands tor 
Grants (Railways) tor 19111-
82. 

(I) Considention and puainl of: 

The Railwa,. PuIenpr Farea 
(Repeal) Bill, 1981. 

The Insurance (Amenciment) 
Bill, 1961. 

The Medicinal and Toilet Pre-
parations (Excise Duties) 
Amendment Bill, 1961. 

(3) General Discussion OD 
General Budget for 1961-62, 
trom 14th March onwards. 

(4) Submission ot Demands OD 
Account (General) tor 1961-
62 to the Vote ot the House. 

( 5) Discussion ant! voting of 
Demands tor Grants in res-
pect ot the-

Ministry ot Education. 
Ministry ot Health. 

12.1B hn. 

ORISSA APPROPRIATION BILL 

The Minister 01 FiDance (Sbrl 
MorarJI DesaI): I beg to move for 
leave to introduce a Bill to authot1se 
payment and appropriation ot certain 
furthers sums trom and out of the 
Consolidated Fund of the State of 
Orissa for the services of the linancial 
year 1960-61. 

8hri NaraylUUUlkutty MeaoD (Muk-
andapuram): Before you put the 
motion to the House, may I submit 
that yesterday I raised a point of 
order regarding this particular Bill, 
which is the subject matter 01 the 
grants passed yesterday by the House, 
and the bon. Deputy-Speaker, who 
was then in the Chair, was pleasPd to 
rule that as a matter of custom the 
Chair does not take the responsibility 
of deciding whether particular mea-
sures are constitutional or unconstitu-
tional. At this stage, when the Fin-
ance Minister is uItiq leave of t ~ 

House tor the Appropriation Bill, 
which il a statute in itself, I make an 
aPPMI to him that in the name of pro-
priet;r we mould not be a party tor 
lelislatma Ia a "IIttr7 lIIlOIDalous ..,. 
uel, therefore, Won ID09iDI the 




